
DIRECttORATE GENERAL OF FOREIGN TRADE

DES―VI(F00D&MiSC)

t  Minutes ofthe meeting No.15/15 of NC― Vl held on ll.12.2014

Meeung No.15/15 forthe‖ censing year 2014-15 to consider cases under Duty Exemption Schemes

(Chapter‐ 4)of Foreign ttrade Policy 2009-14 pertaining to Misc.&Food Products was held on ll.12.2014

underthe Chairrnanship of Sho S.K.Samal.Jt.DGF丁 .Fo‖owing rnembers were presentin the rneeting.

S.N Name of the Officer Designation Department

1. Sh. J.P. Maurya Dy.|.A. MFPI

2. Sh.S.K.Pandey A.D MSME

Officers in attendance

1 Sh. Yoginder singh Dyo DGFT DGFT

2 Sh.S.K.Panigrahi E.0 DGF丁

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated

below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of

ratification as per para4.7.1(b) of Hand book of procedure (vol-1) 2OO9-L4 updated as on 5.6.2012.

605 Party Name:SHREE RENUKA Meet No/Date:15/85- Status:

Case No.:2177185-ALC312O73 SUGARS LTD., 'ALC3lzOt4
27.L1.20L4

He File RLA File Lic.No/Date:0710098335 Approved

:01/85/050/ooLoslAMT4/ :o7/2a/oao/oo2o6/Aul4/ L7.09'2oL3

I Th" .o*rittee decided to approve ad-hoc norms as per the written comments furnished by'
iDirectorate of Sugar vide their letter No. 9-01/ 2005-ES dated 21.9.201,4 as under : -

Export
Item

Qty. lmport ltem Processing

loss%

Total loss %
including 2 %
handling loss

Quantity
Recommended
for input output
ratio( Raw sugar

to White sugar )

White

Sugar

2381  .00

M丁

Raw Sugar having

different Pol. Content %

99.4

1.2 3.2 1.03:1

99.0 2 4 1.04:1

98.5 3 5 1.05:1

98.0 4 6 1.06:1

97.5 5 7 1.08:1

97.0 6 8 1.09:1

96.5 7 9 1.10:1

RA may take consequentialaclion as pe; poligy / procedure . \ \
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移
1比
WaS noted that exportitem applied foris non― medicated′ while Directorate of sugar in their letter‐

no 9-01/2009-ES dated 21.10.2014 recommended for medicated.Commtttee decided that Directorate

10fSugar may be requested to clarify this aspect.The case was deferred and to be placed before Norms
committee meeting to be held on 8.1.2015.

F~F Party Name:GILLEl~「 E Meet  No/Date:15/85-Status: ―
:

OPERA丁 10NS(P)ALC3/2014          1
127.11.2014

IHQ F‖ e:01/85/050/189/AM12 RLA File:04/24/40/268/AM 12 Lic. N o/Date :04!013287 3 Deferred

|       | ID丁.13.01.2012        i

the said

held on

Committee decided to ask the firm to furnish the details of export / import made against

|:1.〕:1:iti°

n.The case was deferred and to be place before the cornrnittee meeting to be
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HQ File RLA File Lic.No/Date:0510389605 Approved
:01/8sl0s0/ooo87/AMLi/ :os/2a/oao/ooL4o/AMLs/ to.o7.zot4
lt was noted that MSME Hosiery vide their letter no 37.(5)/63/2014-15/Hosiery/190 dated

14.10.2014 recornmended the nOrrns earlier fixed by NC in its meetlng no l held on 12.4.2012

|.Accordingly cornrnittee decided to approve the ad― hOc
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I RA may take consequential
|

norrns as under

Export ltem Qty. lmport ltem Qty.
Cotton Buds / cotton
swabs having net weight
of : polypropylene
Homopolymer ( for stick
l"= 75238.095 kgs and
packed in containers
made of 'Polypropy.lene
Homopolymer ( for
packing ) "having net
we4ight - 70475.190 kgs

41′ 22′ 00′ 000.00

Number
Polypropylene Homopolymer
( for sticks )

Polypropylene Homopolymer
( for packing 

)

79000.00

{inCluding

wastage)

ｋｇ

％５

As per policy
governing packing
material
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i:01/8sloso/ooL23lAML4/ l:o5/23/Oao/oo283/AM74l,01.11.20L3
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action as per policy / procedure.



|                         ,Sweetヽ Vhey Powder.

:lt was nOted that comments of ll丁 Mumbal are not dein■ e.Committee ln consultation wtth:=も
 ・・ V‐  … ~Ⅲ ― …  … ・

~―  ― ― ―

lrepresentative of MFPl and MSME presentin the rneeting decided to Seek the technical cornrnents of
一――‐  ・・ ・ ・ ‐1       -― J― ―̂____Ll― ´̀:● .・●̂ `^r J^:rt,Tarhnハ :ハσ、′ Tho rnく o、″nく rlρfρ rrod and to be.frronr *hl.h is the concerned research lnstitute for dairy Technology. The case was deferred and to be

,placed before Norms committee meetingto be held on 8.1.2015'
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allowed underthese sloN E-79 & E-106 inputs sHS is not being

used as raw material by manufacturers of export product under

,E-79 for white sugar and E-106 for Raw Sugar and disallow

limpottofSHShthl,99,11曽 i_            |
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:05.02.2013

I The Committee noieJ"the revised comments furnished by MFPI vide their letter no. 4 (7 | l2OL3 -
iDGFT dated 26.9.20L4.lt was decided to ask the firm to furnish specific flavour used in the export

,product. The case was deferred and to be placed before Norms committee meeting to be held on

r8.1.2015.
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It was noted that comments of llT Mumbai are not definite . Committee decided to place the case inI inext NC meeting to be held on 15.1.2015. The case was deferred and to be placed before Norms
rcommittee meelingto be held on 15.1.2015 -.f1-

committee noted the comments furnished by Directorate of sugar vide their o.M No.1-3 /2073-Trade
:12L82 dated 26.LL.20!4..|t was decided to submit the information. on file for DG,s perusal/ order.
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The cOmmた tee noted the re宙sed comments furnished by MFPl vide their letter no.4(7)/2013-
)GFT dated 26.9.2014.lt was decided tO ask the firm tO furn:sh specific flavOur used in the expOrt
、r^J‖′● Tk^^^´ ^.● ●̂̂ 」̂`____J _  1 .  1   ●   . =    ~ ~~‐ ~~・  ―‐‐― ,,, 1ヽ:、 し̂ドυ:し
:prOduct.丁he case was deferred and tO be placed before Norms cOrnrnittee meeting tO be held On

i8.1.2015.
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place before Norms committee meeting to be held on 8.1.2015.
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It was decided to remind Spices Board to expedite their comments, The case was deferred and to be
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201ど

°/Date:15/85-lStatus:

lplaced before Norms committee meeting to be held on 8.1.20L5

一
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It was not"a tf'.t revised comments regarding protein content in export product is awaited from
MFPI. lt was decided to remind MFPI to expedite their revised comments. The case was deferred and
to be placed before Norms cornrnittee rneeting to be held on 8.1.2015
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ALC3/2014

27.11.2014

F‖e Lic.No/Date:5610002767 Deferred

03.09.2013
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It was decided to remind Spices Board to expedite their comments. The case was deferred and to be
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Party      Name:ヽⅣRITEFINE

PRODUCTS PVT.LttD.

Party

HQ             File RLA             File Lic,No/Date:0310771114
20.02.2014Ю1/85/05げ00008/AM15/  IЮ 3/95/040/00895/AM14/  120.02.2014_____―  |   一―|

_       ●  ●1  =        ●  : ●:   ___11___ェ  ェ_ r____:^L ェL^ ¨̂ ^… :^:`^ :_`⌒ __^● :^^  へ´ ´、‖^月  f^゛  k、 ′|

was decided to remind the applicant to furnish the requisite information as called for by

SME(Chemical division) .The case was deferred and to be placed before Norms committee meeting

91′be held on 8.1.2015
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It was decided to remind the applicant to furnish the requisite information as called for by

SME(Chemical division) .The case was deferred and to be placed before Norms committee meeting

be held on 8.1.2015
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MSME(Chemical division) .The case was deferred and to be

to be held on 8.1.2015

placed before Norms commktee meetlngi
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No.:25/7/85-

It was decided to remind the applicant to furnish the

Meet No/Date:15/85-

No.:6/2/85‐ ALC3/2014

Name:ヽⅣRITEFINE

PVT.LTD.

Lic.No/Date:0310779195

23.04.2014 。11.2014

ALC3/2014
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‐丁he cornrnlttee decided to approve the ad-hoc norms as per the written comments furnished by MFPI

ツ
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丁he cornrnittee decided to approve the ad― hoc no!

R^,rバ 、′iHo lhoir iρヤter No.‐ LC/ALA/2013/1936 datel

rms as per the written comments furnished by Te

d 5.1L.2014 as under :-

Export ltem Qty. lmport ltem Qtv.

lndian pure black Tea (

containing 42 % kenYa

blackTea+7o/o
lndonesian black Tea +
51 o/o Domestic black

Tea )

178240.00 kg Kenya black Tea

lndonesian Black Tea

74860.00 kg

12000.00 kg

nn t*y t.te consequential action as per policy / procedure

vide their letter No.4(8)/2014-DGFtt dated 21.11.2014 as under:―

Export ltem Qtv. lmport ltem Qty.

Dark roasted coffee beans

made out of from Robusta

Cherry.

80.00M.丁 Green coffee beans

(Robusta Cherry)

95.20M.丁

RA concerned may take consequential action as policy procedure. r \\
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and lndian ttea with blending ratio vide their e mall dated 31.フ .201421.8.2014 and replyl

the applicant awaited. Committee decided to remind the firm . The case was deferred and to be

before Norms committee meeting to be held on 8.1'2015
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noted that ttea Board vide their letter No.LC/ALA/2013/1942 dated 05.11.2014 ca‖
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丁he cornrnittee decided to approve

ノide their letter No.4(8)/2014-DGF

the ad-hoc norms as per the written comments furnished by MFPI

I dated 2L.LL.2OL4 as under:-

Export ltem Qtv. lmport ltem Qty.

Dark roasted coffee beans made

out of Arabica Cherry.

Dark roasted coffee beans made

out of Arabica Cherry.

22.080M.T

73.90M.丁

Green coffee beans

(Robusta Cherry)

115。 176M.丁

RA concerned rnay take consequential action as po‖ cy procedure.
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:01/85/050/00107/AM 15/

22

under parc 4.7 issued for a item which is under chapter 8 having custom duty more than 30 %. The
case was deferred and to be placed e before the Norms committee meeting to be held on 8.1.2015
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Case N o. :3 / Ls I 85- ALC3 / 2OL4

身23
HQ
:01/85/050/00108/AM15/

It was decided to forward copy of the application to Department of pharmaceuticals for their
mments. The case was deferred and to be placed before the Norms committee meeting to be
8.1.2015

held l

」

Party  Name:SWANI
MILLS PVT.LTD.

Status:
Case No.:12/15/85-ALC3/2014

「

~~‐ ………`~~――――――――――

HQ
:01/85/050/0011 28.08.2014

24 HQ           liに 1員LA     ~    由le lit、。/6Liま bJ16ラ 8846患  6とfelたむ |』っ
|~‐ :品85/050/00117/AM 15/… 1赫95/040/00435/AM 15/Hに ちよ出猛IF″

°・υ′°。年カ リeTe reoィ クっ

|  |lt was decided to rernind MFPl to expedite thelr comments.丁 he case was deferred and to be placed

l befOre the Norms committee meeting to be held On 8.1.2015

No/Date:15/85-

No.:2/15/85-ALC3/2014

.11.2014

Deferred

and to be placed before the Norms committee meeting to be held on 8.1.2015

It was decided to remind MSME (Mechanical division ) to expedite their comments. The case was

No.:4/15/85-ALC3/2014

File

γ24/040/00159/AM15/

The Committee decided to seek clarification from RA ,Bangalore as to why Advance Authorisation

Name:FERNANDES,Meet  No/Date:15/85-

IALC3/2014

127.11.2014

:01/85/050/00109/AM 15/
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lifiil;.''d;d t" *r'rJMipr 6;;p"dii; ih"'" .;;;;"tr ih" ;;; ;;t J"ferred .no to b.piil;'i
lb.for. the Norms committee meeting to be held on 8'1.201s It----'- - 
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261視

/85/050/00111/AM15/ F‖

e

01/85/050/00111/AM15/     :03/94/040/00461/ApЛ 15/     02.09.2014

1t was decided to rernind MFPl to expedite their cornrnents.The case was deferred and to be placed

the Norrns cornrnittee rneeting to be held on 8.1.2015                                  1
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4続 11HQ      日lelRLA      日に 1日C.No/Date:5

101/85/050/00118/AM 15/    1:53/24/040/00007/AM 15/    129.09.2014

It was decided to refer to MSME (G&C division ) to furnish their comments. The case was deferred

and to be placed before the Norms committee meeting to be held on 8.1.2015

| 1$2 iParty Name:SWAROOP,Meet No/Date:L5/85- Status:

i iCase No.:10/15/85-ALC3/2014 iINFRAELECT PRIVATE LIMITED :ALC3l2OL4
, 27.LL.20L4

HQ File RLA File.Lic.No/Date:0310788981 Deferred nI
)28':OtlS5lOsO/0011s lAMLsl :O3/95/OaO/O0473/AML5/ 10.09.2014 1:.loJlwJvlvvLLJl^lYlLJl.vJlJJlvavlvva,Jl^lllLJl.>

was noted that MSME (Hosiery) has sought information from the firm vide letter No. 37 (5) /
14-15/Hosiery/245 dated 21.11.2014..Committee decided to remlnd the irm to furnish

uisite information. The case was deferred and to be placed before the Norms committee meeting

畢号鷲事暮F単駆
す。
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Deferred

be held on 8.1.2015



Case No.:9/15/85-ALC3/2014

:01/85/050/00114/AM 15/

I I 
,, was decided to remind MFPI to expedite their comments. The case was deferred and to U" pfii"Ji

I lbefore the Norms committee meeting to be held on g.1.2015 
i__*l

Party Name:CB!NDUSTRIES ,Meet No/Date:15/85- Status:

IALC3/2014
127.11.2014

XXXXXXXXxx
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The Committee decided to refer the case to MFPI for their comments . The case was deferred and to
be placed before the Norms committee meeting to be held on g.1.2015
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No/Date:15/85-


